
 

 
 

 
Central Administrative Tribunal 

Principal Bench 
 

OA No. 754/2014 
 

New Delhi, this the 18th day of February, 2020 
 

Hon’ble Mr. S.N. Terdal, Member (J) 
Hon’ble Mr. Mohd. Jamshed, Member (A) 
 

1. Manish Harinandan 
 S/o Sh. Ram Bilash Pd. Singh 
 R/o A-504, Sector-09, New Vijay Nagar, Ghaziabad. 
 

2. Rakesh Kumar Meena 
 S/o Sh. Tulshi Ram Meena 
 R/o 80 C-4, Railway Colony Tuglakabad,  New Delhi – 110044. 
 

3. Jain Singh Pandit S/o Sh. Singheshwar Pandit 
 R/o H.No. 324, Bhoor Bharat Nagar, Ghaziabad. 
 

4. Ashutosh Narayan S/o Sh. Jai Narayan Ram 
 R/o c/o Devi Singh, H.No. 1113/12,  
 Old Vijay Nagar, Ghaziabad. 
 

5. Mahesh Kumar Meena 
 S/o Sh. Pukhraj Meena 
 R/o 96-B-12, Transit Camp Railway Colony 
 Tuglakabad, New Delhi. 
 

6. Arbind Kumar Gupta S/o Sh. Ram Harsh Gupta 
 R/o H.No. 350K, Railway Sain Colony 
 Vijay Nagar, Ghaziabad. 

7. Rajendra Kumar Meena S/o Sh. Harkesh Meena 
 R/o 66/C-2, Railway Colony Tuglakabad 
 New Delhi – 110044. 
 

8. Pramod Kumar S/o Sri Nakul Prasad Yadav 
 R/o H.No. 221, Gali No. 6, Mittal Chowk 
 Prehaladpur, New Delhi – 110044.  

…Applicants 
(By Advocate : Mr. Yogesh Sharma) 
 

Versus 
 
1. Union of India through  
 The General Manager 
 Northern Railway, Baroda House 
 New Delhi. 
 

 
2. The Divisional Railway Manager 
 Northern Railway, Delhi Division 
 State Entry Road, New Delhi. 
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3. The Divisional Personnel Officer 
 Northern Railway, Delhi Division 
 State Entry Road, New Delhi. 
 
4. Sh. Kripa Shankar Das  S/o Sh. Dasrath Das 
 Working as Assistant Loco Pilot 
 At Northern Railway, Shakurbasti through 
 The Divisional Personnel Officer 
 Northern Railway, Delhi Division 
 State Entry Road, New Delhi. 
 
5. Sh. Ravindra Kumar S/o Sh. Lalan Singh 
 Working as Assistant Loco Pilot 
 At Northern Railway, Ghaziabad through 
 The Divisional Personnel Officer 
 Northern Railway, Delhi Division 
 State Entry Road, New Delhi. 
 
6. Sh. Hari Prasad Meena S/o Sh. Ram Prasad Meena 
 Working as Assistant Loco Pilot 
 At Northern Railway, TKD through 
 The Divisional Personnel Officer 
 Northern Railway, Delhi Division 
 State Entry Road, New Delhi. 
 
7. Sh. Hori Lal Meena S/o Sh. Ram Niwas Meena 
 Working as Assistant Loco Pilot 
 At Northern Railway, Delhi Sarai Rohilla through 
 The Divisional Personnel Officer 
 Northern Railway, Delhi Division 
 State Entry Road, New Delhi. 
 

8. Sh. Gaurav Kumar S/o Sh. Bimal Kumar Jha 
 Working as Assistant Loco Pilot 
 At Northern Railway, TKD through 
 The Divisional Personnel Officer 
 Northern Railway, Delhi Division 
 State Entry Road, New Delhi. 

 ...Respondents   

(By Advocates : Mr. S.M. Arif and Ms. Shabnam Perween) 
 

ORDER (ORAL) 
Mr. S.N. Terdal : 

 

Heard Mr. Yogesh Sharma, counsel for applicants and Mr. S.M. Arif, 

counsel for respondents, perused the pleadings and all the documents. 

2. The reliefs prayed in this OA are as follows : 
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“(i) That the Hon’ble Tribunal may graciously be pleased to pass an 
order of quashing the impugned seniority list dated 22.11.2013 
(Annex.A/1) in respect of the applicants and consequently direct 
the respondents to restore the seniority of the applicants on the 
basis of the seniority list dated 22.06.2012 on the basis of 
marks/merit obtained in Traffic Training at Zonal Training 
Centre, Chandausi with all consequential benefits. 

(ii) Any other relief which the Hon’ble Tribunal deem fit and proper 
may also be granted to the applicants along with the costs of 
litigation.” 

 

3. At the time of hearing, counsel for the applicants submitted that the 

representations submitted by the applicants dated 14.012.2013 and 23.01.2014 

are pending and the respondents have not  yet disposed of the same and he 

submitted that this OA be disposed of with a direction to the respondents to 

consider his pending representations.  

4. In view of the same, without going into the merits of the case, this OA is 

disposed of with liberty to the applicants to submit a comprehensive 

representations to the respondents within 15 days from the date of receipt of 

certified copy of this order. The respondents are directed to  pass a reasoned 

and speaking order on the said representations within two months thereafter 

as per law.  

 There shall be no order as to costs. 

 

      (Mohd. Jamshed)                                                             (S.N. Terdal) 
       Member (A)                                                                         Member (J) 

  
‘anjali’  


